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 2031

20312031

2031(

((

(अ

अअ

अ)

))

).—क� �ीय सरकार, आय-कर अिधिनयम, 1961 (1961 का 43) क
 धारा 48 के �प
ीकरण के 

खंड (v) �ारा �द� शि�य� का �योग करते �ए, भारत के राजप�, असाधारण म� �कािशत भारत सरकार के िव� मं�ालय 

(राज�व िवभाग), क� �ीय �"य# कर बोड& क
 अिधसूचना स(ंया का.आ. 709(अ), तारीख 20 अग�त, 1998 म� 

fuEufyf[kr और संशोधन करती ह,ै अथा&त् :--  

2.   उ� अिधसूचना क
 सारणी म�, -म सं(याकं 34 और उससे संबंिधत �िवि
य� के प.ात्, fuEufyf[kr -म स(ंयाकं 

और �िवि
यां अंतः�थािपत क
 जाएंगी, अथा&त्:--    

-म स.ं 

िव�ीय वष& लागत मु�ा �फ
ित सूचकाकं 

(1) (2) (3) 

"35 2015-16 1081"। 

   [अिधसूचना. सं. 60/2015/फा.सं. 142/10/2015-टीपीएल] 

 गौरव कनौिज या, िन दशेक  
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�ट�पण

�ट�पण�ट�पण

�ट�पण 

  

 :

::

: मूल अिधसूचना भारत के राजप�, असाधारण, भाग II, खंड 3, उपखंड (ii) म� सं. का.आ. 709(अ), तारीख  

20 अग�त, 1998 �ारा �कािशत क
 गई थी और अंितम संशोधन सं. का.आ. 1498(अ), तारीख 11 जून, 2014 �ारा 

�कया गया । 

 

MINISTRY OF FINANCE 

(Department of Revenue) 

(CENTRAL BOARD OF DIRECT TAXES) 

NOTIFICATION 

New Delhi, the 24th July, 2015 

INCOME-TAX 

S.O. 2031(E).—In exercise of the powers conferred by clause (v) of the Explanation to section 48 of 

the Income-tax Act, 1961 (43 of 1961), the Central Government hereby makes the following further 

amendments in the notification of the Government of India in the Ministry of Finance (Department of 

Revenue), Central Board of Direct Taxes, published in the Gazette of India, Extraordinary, vide number  

S.O. 709(E), dated the 20th August, 1998, namely:— 

2. In the said notification, in the Table, after serial number 34 and the entries relating thereto, the following 

serial number and  entries  shall be inserted,  namely:— 

Sl. No.                                  Financial Year                     Cost Inflation Index 

(1)                                        (2)                                             (3) 

  “35                                      2015-16                                       1081”. 

 [Notification No. 60/2015/F.No.142/10/2015-TPL] 

 GAURAV KANAUJIA, Director  

Note:- The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3,  

Sub-section (ii), vide number S.O.709(E), dated the 20th August, 1998 and last amended vide number  

S.O. 1498(E), dated the 11th June, 2014. 
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